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THE APPROPRIATION (NO. 2)
BILL, 1959-—continued

Appropriation (No. 2)

Suri AMOLAKH CHAND  (Uttar
Pradesh): Mr. Chairman, yesterday
while I was speaking, I was discussing
the control of expenditure and paper
economy. Now, Sir, there is another

aspect of the administration to which |

I want to draw the attention of the
Home Minister and the Finance Minis.
ter and that is about leakage of sec-
rets. My friend, Mr. Bhupesh Gupta,
is leaving the House when I was just
going to refer to the secret documents
he produced in this House from the
National Coal Development Council.
This shows that there is not sufficient
administrative control on the Services
and, therefore, I feel that there should
be stricter control.

Talking about some cuts or some
control over Defence expenditure,
hon. Dr. Kunzru and Dr. Raghubir
Sinh did not agree that there should
be a cut of Rs. 24 crores in the Defence
budget. I do not agree with them and
I have got reasons for that. If we
look into the Audit Reports and the
Public Accounts Committee’s Reports,
we will find that lakhs and lakhs of
rupees have been spent without any
realisation to the Defence Services
and there is need for a stricter con-
trol.

Dr. RAGHUBIR SINH (Madhya
Pradesh): I did not object to economy
and stricter control. I only said that
there should be more expenditure on
the expansion of the Navy and the
expansion of the Air Force.

Surr AMOLAKH CHAND  (Uttar
Pradesh): What I was submitting
was that if you can have better control
of your expenditure, you can certainly
look into the schemes which may be
essential for the purpose.

Now, Sir, what we find from the
statement of the Prime Minister last
year is that he made a special move
to have economy, but we do not know
the details of the
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have been effected. To quote only
one instance, I know that recently
some 140 persons or over 125 persons
have jumped from grade to grade
within two months doing the same
work at the cost of about Rs. 2 to
Rs. 3 lakhs. 1 would like the Finance
Minister to look into this matter and
to have better control on unnecessary
and avoidable expenditure.
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Now, Sir, there are other things
where we could pay more attention.
I would refer to co-operation. Co-
operation is essential in all fields of
life, even in this House, in industry
and in all fields and the Nagpur
Resolution has shown us the way.
More than Rs. 20 crores have been
allotted this year to the Community
Development and Co-operation bud-
get. I had occasion last week to look
into some of the commun:ty develop.
ment schemes in the State of U.P.
and the territories of Tripura and
Manipur. I was surprised to find
from the officers that they had never
visited those places and the places
which were supposed to be the best
and to be shown to the members of
the Public Accounts Committee. The
Assistant Development Officer who
was accompanying us, when we reach-
ed the spot, wanted to know whether
we had come to the right place or
to a wrong place. Now, Sir, when we
are spending Rs. 20 crores on Com-
munity development, it is proper time
after eight years or ten years of this
experiment to have a better control.
In the initial stages one would not
grudge if we committed some mis-
takes. Now it is time that we looked
into all these things.

Dr. RAGHUBIR SINH: Would you
suggest any device for reconsideration
of the whole scheme or you merely
ask for control and check?

Surr AMOLAKH CHAND: Mr.
Cha rman, I have not got sufficient
time at my disposal and I would not
like to be interrupted on this debata-
ble point but I would like to say that
we should have better control and we
shall have to go step by step improv-
ing everything.
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Sir, nowadays we hear of the dis-
pute between the public sector and
the private sector. The Prime Minis.-
ter has already explained that these
two can co-exist, and there should be
no fear in any sector, either the pri-
vate sector or the public sector, that
the one is going to overawe the other
We are receiving loans and loans and
we have to repay them and we should
see that every pie that we spend is
spent for the good of the common
man,

1 would not like to take much time
of the House, and would conclude by
saying that we are an underdeveloped
country in material resources as on
account of our past heritage we have
placed salvation—‘Mukti'—before Arth
and Kam. It is the after-effect of long
drawn-out slavery and our condition
today is miserable and we want a
bright future., People in big cities are
living a very hard-pressed life. The
problems before us are vast. I have
a personal feeling that if my hon.
friends on the Opposition Benches
ward off their opposition to the eman-
cipation of the masses and do not
create strikes

Se~ BHUPESH GUPTA (West
Bengal): We do.not oppose the eman-
cipation of the masses at all.

Surt AMOLAKH CHAND: You
will have your chance to speak.
Mgr. CHAIRMAN: There

are so

many members of the Opposition; you

are not the only member of the Op-
position.

Surt BHUPESH GUPTA: I said
none opposes it.
Suer1 AMOLAKH CHAND: . for

every inconceivable ill resulting in
the loss of man-days, work and involv-
ing extra expenditure on the part of
the exchequer, it will help the Gov-
ernment in  relieving the present
pressing poverty
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sure that there is a bright future for
the country by the successful imple-
mentation of the Five Year Plans. I
would also appeal to them, Sir, to act
in a way that with the joint effort of
the people, of every individual, we can
achieve the desired prosperity and we
can stand shoulder to shoulder with
the other prosperous natons. Mr.
Chairman, to err is human, to forgive
is divine and to join hands to relieve
the backwardness of our fellow citi-
zens to make their future happy and
make them lead a life of honour is
the greatest thing which a human
being can do, and I feel that with this
outlook every individual, either in
office or in authority or in the street,
can play an important role by making
his whole life useful for a noble cause
in raising the standards, both moral
and spiritual.

Dr. P. J. THOMAS (Kerala): Mr.
Chairman, I wish to speak on the
problem of unemployment. I think
it is a very fundamental problem. It
has not been tackled adequately in
spite of our efforts in the past. I
think it is connected with the food
production problem and also the cons-
truction of houses and buildings. In
my opinion, these three problems caa
be tackled together creating really
greater production an inereased natio-
nal wealth. But unfortunately we do
not take to planning in that wav. It
was a question of construction of
huge dams in the First Five Year
Plan and of big steel plants in the
Second Five Year Plan.

Sir, we have in the last ten years
increased our civil expenditure three~
fold and also we have enormously .
increased our capital expenditure.
But what has been the result? Really
speaking, the improvement has not
been much in this respect. Of course,
some very important items have been
carried out—the steel plants, the big
dams and so on. They are all neces-
sary for us. But for the time being,
we want more food, we want more
emnlovment. People are starving for

and creating self- | lack of food, they are very impatient

confidence among the people. T am | about it, naturally.



615 Appropriation (No. 2)

Sir, unemployment 1s of two catego- |
ries—chiefly of the educated classes
and of the ordinary illiterate people. 1
But as a matter of fact, today almost
all the unemployed want something
better. Formerly when they had a
lesser number of schools and so on,
people were saiisfied with something
to do, with some work to do—even
hard work. Today people want some-
thing better. First of all, they want
easier work which they could do sit-
ting and secondly they also want a
better income from work. Therefore
the inclination has changed now. Th
mere the number of the schools the |
more this inclination. I come from a |
part of the country where population
is going up very fast and schools are
also increasing. What is the conse-
gence? Unemployment is tremendous
and it has increased considerably in
the last few years in spite of what-
ever we have done Whenever I go
to my part of the country, it is im-
possible for me to remain in my house
bceause almost every day these peo-
ple come. What for? They ask me
to recommend them for jobs and help
them in securing employment. But
how much can I help them? I often
find it extremely difficult in getting
out of my house on account of these
people.

Certain employment figures have
been given by the Government. In
my opinion, some of these figures are
under-estimates because they have in
mind only those who are totally un-
employed. There may be some work
for some persons and even according
to the analysis given by the Planning
Commission, a large number of peo-
ple—the so-called gainfully employed |
persons—have work for only a few
hours in a week. Then what is the
good of this gainful employment? It
may be that those who are absolutely
unemployed are few. Large numbers
are doing some hours a week or one
hour a day even. But they cannot get
anything much out of that. There-
fore, the whole position is very bad.
According to the Planning Commis-
sion’s Report, you will find under the |,
present Plan there is unemployment
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' course, we have been speaking much
i about cottage and small-scale indus-

! particularly for women working
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to be tackled to the tune of 5-3 mil-
lion in regard to rural and urban
population and about 15 million of the
new entrants, with the corresponding
increase in population. Assuming that
this is bad, what have we done? Have
we been able to tackle this problem
sufficiently? My own fear is that our
expectations cannot be fulfilled be-
cause first of all, we have been {rying
to have more of large-scale industries
and they cannot absorb many of then,
The more the rationlisation, the less
for employment. Of

tries. I am a great believer in those
things. Cottage and small-scale indus-
tries are required in our  country.
Well, there is Khadi, handloom, hand-
pounding of rice and all these. Un-
fortunately our young people want
something which will pay them more.
Again khadi goods are not so easy
to dispose of. Their price is rather
high. -In spite of the facilities given
by Government for these industries,
production is very little; employment
posibilities also are~very little. Of
course, such handicrafts are very good,
in
their homes, 1 find the social service
bodies are doing good work  under
Shrimati Deshmukh. Such work s
very necessary for women. But for
young people we want more of small-
scale industries because after all only
at the higher technical levels higher
incomes may be given to them, and
therefore all of us have been very
keen on cottage and small-scale in-
dustries at the higher technical level;
that is to say all kinds of goods should
be profitably made. In regard to this
also, except in Punjab, progress has
been very limited. You go to Ludhi-
ana or somewhere else in Punjab and
you will find that the people there are
hard-working and enterprising. Much
work is being done in the small in-
dustries which are ancillary to big in-
dustries. They are making cycle parts
and so on, and also several other
articles. But in other States, parti-
cularly in the South, in the region
where I come from, progress has been
very limited. Industries should be
opened there for providing employ-
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ment for people.
the small-scale industries are not
succeeding? It is because we have not
planned them on a proper basis. We
cannot have small-scale industries on
a higher plane unless we have power
and except in certain bigger towns
we cannot have power. Again, expert
skill is not available.

Really speaking if you want to ex-
pand the small-scale industries, the
only way is to plan certain multi-pur-
pose units in smaller towns where
there are some workshops to assist.
Provide one room for one small in-
dustry and power should be made
available to all. The whole establish-
ment should be housed at one place
and the whole thing must be given
the necessary apparatus under a State-
organised system. It will ‘be some-
thing on the lines of an  Industrial
Estate but more elaborate than that,
so that we may enable our younger
people to come and take up some in-
dustry after some little training. With
marketing facilities provided to them,
they would pursue it

The explanation of the Planning
Commission is that in the next three
Plans we will have to tackle 66 mil-
lion unemployed people in the coun-
try, and for this, they think they
would require Rs. 40,000 crores to be
raised. Now, Sir, this way of looking
at planning for a country like ours,
to my mind, is not quite practicable.
Here is a country where vast man-
power is lying unused. At the same
time natural resources are also lying
unused. What do we want? We
want more food, more houses, and all
this can be provided. After all, why
should we strave when there is land
available close by or even within a
few miles—plenty of waste land? Even
in my State of Kerala there are
several lakhs of acres of waste land
available. There is some good land
-also available and there is work also.
Similarly, Sir, sufficient house-room is
not available. Almost all the towns
are getting more and more thickly

Now, why is it that
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populated. Young men are coming
away from rural areas for employ-
ment, even others. Even families are
coming to towns to educate their
children. Almost every town is faced
with the accommodation problem,
problem of house-room. More accom-
modation is required, And I tell you
plenty of people are ready to work.
Well, you may say that for building
houses it is not the land alone which
is required. You require so many
other things. Cement may be in short
supply and all that. I say cement is
not required for ordinary purposes
unless you want big buildings. Ordi-
nary people require small accom-
modation, small houses and for that
we can get all the necessary ingredi-
ents or even cement. It is more a
matter of human labour.

So I ask this fundamental question.
Human power and natural resources
are lying unused. Yet, we have no
food. Food prices are going up and
also we have no house-room. It is
a very silly position. That is to say,
what are we doing to use our idle
capacity? To my mind the funda-
mental question of planning in a coun-
try like ours. Where people are unem-
ployed but where resources are plenty,
is not this way. We must therefore,
along with these big dams and big
industries, bring together the unem-
ployed persons, bring younger persons
as I said, places where they could cul-
tivate or carry out small-scale indus-
tries or put up houses.

For all this you do not require much
capital. When you say Rs. 40,000 cro-
res, are you thinking of Western coun-
tries, their mode of living and so on?
Here in our country we are not ex-
pected to live on that standard. We
must be able to provide all these
things by using idle man-power and
idle resources. That kind of plan is
required. Now, the question is how
to do it?

We are now talking a great deal of
co-operation. Why disturb the people
who are already filling fheir own
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holdings? Let us by all means push
en co-operation. Smaller people, who
have got small holdings of their own,
who are doing their own work, can be
persuaded provided they can be
shown that by co-operative farming
more profit can be made. First of all,
demonstrate it by taking younger
persons who have no attachement to
land, who are just coming up. Train
them in agriculture. Put them in co-
operative colonies, in good waste-
land. Give them more facilities and
thus demonstrate to the whole coun-
try the advantages of having co-ope-
ratives, rather than talk, about it. By
merely talking we are getting all this
trouble, inter-sectional jealousies and
so on. Now, food production can be
increased without disturbing our pre-
sent arrangements. By all means,
start co-operatives. What I mean
to say is that for demonstration
purposes the best venue is waste land,
where unemployed younger people
should be colonised. No one says
they cannot find the men for that. I
am prepared to supply one lakh peo-
ple from Kerala, hard-working peo-
ple. These people require just enough
to eat and live. They are prepared
to work hard, and produce provided
they can get enough to eat and live.
Demonstration, to my mind, is much
more effective than all this talk about
service co-operatives and about co-
operation for joint farming and so on,
creating all this unnecessary contro-
versy.

This is not just my own idea. It is
being already. In my countries in the
past where large numbers of people
were unemployed, it was done. Ger-
many, for instance, in 1921—while I
was there—did this? At that time
thousands even lakhs of youngmen
from the universities and schools were
unemployed. They were taken to
forests, resorted to afforstation, plant-
ing trees, building houses and so on.
They were brought in batches under
some proper control. Some of them
were University graduates, living in
some of the forest areas and studying
occasionally, having discussions, but
doing mostly hard physical labour.
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And, in about three or four years’
time everything improved. Economic
conditions changed and they were able
to go back to their homes and get
back to their industries.

Similarly, in America in the time of
Roosevelt in 1932-34 there was terrible
unemployment. There were younger
people on the streets. They organised
them, camped them ang gave them
work, and gradually when conditions
improved, they went back to their
old places or got new occupations. I
happen to know some of the persons
who were taken f{o these camps—
foundlings, youths. They have now
become the leaders of American
industry. They are big men drawing
thousands of dollars a month because
The same
thing is now going on in China but
there they have much wider plans
and more comprehensive co-opera-

. tives,

Mr. CHAIRMAN: You have taken
15 minutes.

Dr. P. J. THOMAS: I may take two
or three minuteg more.

In China they have been doing all
these by utilising the idle man-power
and in that way they were able to push

. on and today we find that they have

taken a big leap forward. In co-
operatives, utilisation of the idle man-
power is a fundamental factor. Of
course, work also counts. You get
the work done by employing the un-
employed persons after a little train-
ing.

By the way, Sir, I find in the papers
that Hyderabad Congress Committee,
the AP.C.C, has already planned a
thing like this. They have got a scheme
a three-cornered scheme of unemploy-
ed persons being employed, utilising
them for house building purposes and
also for food production. I wish well
for that scheme and, I hope that this
scheme would become the basis of the
next year’s programme of the national
Congress. To my mind a scheme like
the Hyderabad scheme is very valu-
able and I think this scheme is better
than the resolution that was passed
at Nagpur. By this scheme you pro-
vide work for the unemployed and



621

[Dr. P. J. Thomas.]

also produce more food and
more houses.

build

Sir, why I am speaking all these
repeatedly is because I have been
studying this problem for the last
thirty years. I have seen work of this
nature in foreign countries. 1 gave
my suggestions to the Planning Com-
mission—in fact I was then in Hospi-
tal. I also came up later for the same
purpose, to give these ideas in con-
nection with the preparation of the
Second Plan. A part of my scheme
was that we should bring people to-
gether in rural areas on waste-land,
for agricultural purposes and
start small-scale industries for them
after giving them some training. For
this purpose we prepared certain
schemes where unemployed persons
would be brought together but
thing has not been implemented, be-
cause, somehow or other, things were
not pushed properly. Now having
found that in other countries they
have been doing well, we are think-
ing on these lines. Very well. I still
feel that we have the capacity to do
these things here.
things like this, all parties will work
together. There should be no ques-
tion of party rivalry. We must em-
ploy our unemployed people, give them
work, give them housing facilities and
also cheaper food. We want more
food and we want to make our people
happy. We cannot produce more food
and we cannot make our people happy
unless we work together and work
hard.

2

One word more, Sir. When I speak
of food, I do not mean foodgrains
alone. Although they are very im-
portant, what about other articles like
vegetables and so on? As a matter of
fact, vegetables are even more im-
portant. Prices of all those articles
have been soaring high. If only we
can have agriculture of a wide nature

not only for the main foodgrains but ;

for other items, alsc then we can
curtail the prices of all these articles
and curb this tendency to soaring liv-
ing costs. Even in Delhi, ask any
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! caterers why they are unable to serve
 ample vegetables. Whenever you ask
for vegetables, they say vegetables are
very costly and so difficult to get. Why
cannot they get them?

Therefore, I would appeal to the
Government that they should have a
' new kind of plan and not merely go
by the old any Western conceptions
of classical economics. Thank you.

SHr1 P. N. SAPRU (Uttar Pradesh):
Mr. Chairman, I should like first of
all to refer to the Public Service Com-
mission and matters connected with
| it. Under the Constitution, members
| of the Public Service Commission, as
we know, are ineligible for any fur-
ther appointment under the TUnion
. Government. They have six years' ten-

ure or at the age of 65 they have to
. retire whichever is earlier. They are
I not given any pension thereafter. This
i 1s a hardship.

I am not looking at it from their
individual point of view. I  think
from the point of view of the coun-
i try it is desirable that we should have

men of ability and talent and edu-
! cational experience on the Public Ser-
| vice Commission. It will be, in years

to come, difficult to get the right type
‘ of men from our public life for these
; Commissions. 1 hope, Sir, that this
| matter will be looked into and that,
| if necessary, the Constitution will be
‘1 amended in this respect.

Then, Sir, I should like to make a
few observations regarding two sub-
Jects in which I feel vitally interested:
one is health and the other is educa-

tion, I would take up health first.
The manner and the vigour with
which we tackle our educational

problems, on it would depend, to a
large extent, the future of our coun-
try. We are visualising a society in
which every individual will have an
equal chance of making the best use
| of his life. Is it not necessary for a

society of this character that we
! should have healthy men and we

should have well-educated man? I
| have often felt that for most of our
| labour trouble the cause is weak~
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physique. Weak-physique is respon-
sible for most of these troubles, They
have to work hard in a bad clhimate
and we do not take sufficient care or
look after their nutrition.

Now, Sir, let me invite your atten-
tion to some of the problems of pub-
lic health. Take leprosy. We have
in this vast country only about 3 or
4 Government Leprosy Centres. There
1s a Lepreosy Traiming Institute in
Chengleput and there are about 68
other subsidiary centres. The work
in combating thig disease has been
done by Christain missionaries and by
the Ramakrishna Mission. We know,
Sir, that this disease is now
curable and I think, it is also preven-
table. It is not so contagious as
Tuberculosis. Given clean and healthy
surroundings, its incidence can be very
much reduced. I should like the
Health Minister to give us some idea
of the work that is being done with
regard to leprosy control. How many
voluntary organisations has the Gov-
ernment helped in fighting this dis-
ease? Which are the voluntary
organisations which are doing this
work? To what extent have the re-
commendations of the Committee
which reported on the control of lep-
rosy in 1954—1 think this committee
was appointed by the Central Board
of Public Health—have been imple-
mented? Has any effort been made
to assist the problem of inter-State
migration of beggers suffering from
leprosy? Has the present legislation
in regard to leprosy control been
reviewed and if not, what steps do the
Government intend to take to  co-
ordinate the efforts in regarq to lep-
rosy control of various organisations
of this country? Obviously, trained

workers, imbued with humanitarian |

ideals, are needed for this purpose.
What efforts are we making to get
these trained workers? Sir, I would
like also to say a word about the in-
cidence of venereal diseases, Now my
experience as a Member of the Bhore
Committee was that they constituted
a serious problem certainly in the
port towns of our country. We are
supposed to have opened 75 district
clinics with 8 headquarters

easily |
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For non-recurrr expenditure for the
purpose of V.D. Clinics what is the
contribution which Government has
made? Is there any propaganda
about prophylactic measures and, if
so, what is the nature of that propa-
ganda? Some indication should be
given to us of the steps that Govern-
ment is taking to fight these venereal
diseases which have an effect upon
future generations.

Sir, I should hke to say one or two
words about indigenous medicines.
Now my views about indigenous medi-
cine are not likely to be pspular with
the House. I have very great respect
for the contributions which our an-
cestars made to the science of medi-
cine in the old days. But four thou-
sand years have elapsed since Ayur-
veda was developed. Now I should
like to see researches made in Ayur-
vedic and Unani pharmacopia. I
think we have got an institute in Raj-
kot for research. I would like to know
what researches they have made. I
would like to see Chairs of the His-
tory of Medicine instituted in medical
colleges, Chairs of Medicine which
would also give us a history of the
growth of Ayurveda and Unani. But
I do not understand this expression
‘integrated system of medicine’. 1
understand the expression ‘modern
system of medicine’; I understand
the expression ‘Ayurvedic system of
medicine’; I understand the expres-
sion ‘Unani system of medicine’, but
I do not understand this hotchpotch
called ‘the integrated system of medi-
cine’ and I think that the poor man
has a right to be protected against the
people professing to practise a system
which they do not know, or of which
they know very imperfectly. 1 would
like also, Sir, to say that we should
increase the health facilities for our
rural population. Now the position
in the rural areas is very bad. We
have got a little over 1,000 primary
centres, but they are not very well
equipped.

SHRI N. R MALKANI (Nominated) -
How is the position as regards evew
pure water supply in the rural areas?”
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SHrI P. N. SAPRU: I was just com-
ing to that. I now come to the ques-
tion of water supply in the rural areas.
Now it is most important from the
point of view of prevention of diseases
that there should be pure water sup-
ply. Two-thirds of what we are
spending are on urban areas and one-
third only on rural areas.

Dr. W. S. BARLINGAY (Bombay):
‘What about the restrictions which the
Finance Department

Surr N. R. MALKANI: The Plan-
ning Commission.
Dr. W. S. BARLINGAY: have

placed with regard to rural water-
supply?

SHrI P. N. SAPRU: Yes; there should
be protected water supply. As I was
saying our primary health centres are
1,031, Some of them have not got even
doctors and dispensaries. I now, come
Sir, to the question of water supply
and it is a very important one, and if
we can settle the problem of this water
supply in a really satisfactory man-
ner, we shall have prevented much
disease in this country. Our country
is a country of epidemics, and we can
check these epidemics only by supply-
ing to our people pure water. The
question of pure water supply should
receive the greatest priority so far as
health matters are concerned.

Now, Sir, I come to the question of
education. Our Constitution visualises
that there shall be free and compul-
sory education up to the age of four-
teen at the expiry of 1960—ten years
was the time-limit under the Constitu-
tion. Now we shall not be able to
have free and compulsory education.
until the end of the Third Five Year
Plan, and that too for children bet-
ween the ages of 6 and 11. In Britain
which does not call itself a socialist
country the school-leaving age limit
is 15. Here under our Constitution
the school-leaving age limit is 14, and
this too we are not going to work up
to in the prescribed period; we shall

(
|
|
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not have worked up to it even at the
end of the Third Five Year Plan. It
is a lamentable state of things, because
an uneducated electorate is an unwise
electorate. It has become necessary
in our own interests to educate our
masses.

Bill, 1959

Passing on from the question of pri-
mary education to secondary education
we find a deplorable state of affairs.
I do not wish to go into the contro-
versy of the 11th year or the 12th year
higher secondary stage. In our State
we have the system, we have an Inter-
mediate Board of Studies and it takes
12 years for a person {o get to the
Intermediate stage. But the education
in our secondary schools is very very
poor. And why is it very poor? I
think the main reason why it is very
poor is that the teachers are paid very
poorly. The teachers represent a dis-
contented lot today of the community.
They are not happy with their sur-
roundings, and their unhappiness
spreads disaffection among the stu-
dents. There must be improvement of
secondary education; secondary cdu-
cation should be complete in itself,
We should have schools or institutions
which would provide vocational and
technical education for men who are
unfit for university education. There
is a great deal of wastage in our edu-
cational system. More than 50 per
cent. of the students who read up io
the Intermediate standard or the High
School standard fail to get a pass in
the Matriculation examination or the
High School examination or the Inter-
mediate examination. This is a very
unsatisfactory state of affairs.

I now came 1o the question of higher
education. I have got before me the
two reports of the UP.S.C. and their
comments on the examination resuits
and on the candidates they examined
which makes a very sad reading. They
say:

“As a general rule, candidates do
not show any real grasp of their
subjects and their answers are main-
ly based on cramming. This lack of
grasp is brought out prominently at
the interviews. The combined cxa-
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mination for the L.A.S. ILP.S, ILFS.
and other Central Services produces
a number of bright and intelligent
young men whose personality and
mental qualities are of a high stand-
arg and who are quite fit for the
service for which they are recruited.
But it must be remembered even
here that only a few hundreds are
selected out cf over 6,000 candidates
who actually take the examination.
L ] ¥ L] *
The Commission have to point out
their experience that the present
system of education leaves much to
be desired so far as the development
of the mind and attitudes of the
candidates is concerned. The tone
of discipline, the level of academic
achievement to be aimed at and Lhe
methods of promotion from lower
«classes to higher classes have all, no
doubt, a bearing on the standard of
education.”

This was said in their report in
1857. The same thing is repeated by
them in their report in 1958 and the
question which has to be asked is,
why is University education so defec-
tive? One reason for the defective
character of our university education
is that the top men in our universities
do ngf care to enter the educational
service. They would like to enter the
LAS, they would like to enter the
Combined Services, they would prefer
commercial firms to the LA.S, and the
Combined Services or State Services.
The men who are of inferior quality
take to the profession of education to-
day. Can you expect men of this cali-
bre to advance this country culturally
or scientifically? Can they put this
country on the map of the world in
science or in culture? I don’t think it
is possible for them to do so. Your
standards of discipline are going down.
Our young men are not able to express
themselves in any language, be it
English, Hindi or their own regional
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but the three-year degree course by
itself is not going to be a recipe for
everything. What you want is to im-
prove the quality of your university
teaching and that quality you will not
be able to improve until you get more
cooperation from your teachers and
until you have as teachers men wuo
are absolutely first-class, who can
give a good account of themselves as
teachers and as research people. I
know that the main responsibility for
education is that of the State Govern-
ments but we have the  University
Grants Commission. The Centre hag
responsibility also both in regard to
health and education and it is right
and proper that we who are aspiring
to be a Welfare State, who are aspiring
to progress in the socialist direction,

should attach importance to certain
 things which make decent nations
great. A nation can neglect basic

scholarship only at its peril and I hope
that we shall not neglect basic scholar-
ship in our country. I hope we shall
not neglect research in our country. 1
hope that we realize and we appre-
ciate the advantages of higher 2duca-
tion because it is ‘education, it is
scientific education, which has given
Russia the pre-eminence that it enjoys

- in the scientific world. It is education

tongue. This is a matter which re-
quires very serious thought. The Uni-
versity Grants Commission, sc ably

presided over by Mr. Deshmuklh nus
gone into this problem. They have
suggested a three-year degree comurse

which has given America—the United
States of America—the very import-
ant position that it occupies in the
scientific world. It is education which
has made Britain and France great
countries and great peoples and
1 think the time has come when we
should devote our attention to edu-
cation. I could talk about co-opera-
tives and other matters but I have
taken a good deasl of time, I dont
wish to tire the House and exhaust
your patience by talking about
things about which others may talk.
Thank you.

Sarr JASWANT SINGH (Rajas-
than): Mr. Chairman, I would like to
speak today on a matter pertaining
to my State of Rajasthan and which
is a matter of life and death as far as
the people of Rajasthan are concerned.
In th.s connection I would recall the
visit of the Minister for Civil Expendi-
ture to Rajasthan particularly to Jai-
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pur in the first week of February this
year when he came to tackle the pro-
blem of smuggling on the border. In
that connection the Government of
Rajasthan raised with him the ques-
tion of the maintenance of a border
force in Rajasthan. The Minister gave
us the assurance that he would look
into the matter and try to secure a re-
appraisal of the situation. Since then
4 or 5 months have passed but we don’t
know what has happened to that mat-
ter. In this connection 1 would like
to submit that Rajasthan was asked to
post its own constabulary on the inter-
national border of India and Pakistan.
Before 1950 the Indian Army was
posted on the border. In 1950 the
Indian Forces were withdrawn and the
duty to safeguard the border devolved
on the Government of-Rajasthan. At
present they have engaged 5,000 men
and 200 officers and it is costing the
exchequer of Rajasthan an annual
amount of Rs. 65 lakhs, Rajasthan
legitimately feels that this burden is
not their legitimate charge and that
the Centre should bear this burden.
It has been noted that similar kind of
expenditure is met by the Centre for
safeguarding the border by the States
of Assam and Bombay and therefore
we feel that it is a discriminatory
action on the part of the Central Gov-
ernment that Rajasthan is not given
this amount which they are spending
on behalf of the Central Government.
It is for this that the Rajasthan Gov-
ernment have put up a representation
to the Government of India and when
the Minister visited Rajasthan in the
month of February, this matter was
thoroughly discussed with him but so
far no relief has been given. From
the point of view of the Government
of India and particularly of the Minis-
ter for Civil Expenditure, money is
more important and he put emphasis
on the point of smuggling but we, the
people of Rajasthan, feel that human
lives are more important than money
and we know that the Government of
India is not helping us in this direc-
tion as much as they should do. As
far as Rajasthan is concerned, we have
got a common border with Pak
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running to hundreds or even thousands
of miles and it is to our regret that
the Union Government do not attach
any importance to the troubles we are
having with Pakistan Whether in
diplomatic language or otherwise, we
may call Pakistan our neighbour and a
friend but it is a fact that they treat
us as enemies and they always act
as an enemy would do.

12 NoowN

Sir, the- question of dacoits being
harboured by Pakistan has been raised
by me in the question hour several
times, but no satisfactory answer hag
ever been given, nor have they ex-
piained to me in private what the diffi-
culties of the Government are. All
that we can understand is that they
are not interested at all about the
sufferings that the people are now:
undergoing. We can well understand
why they do not understand the depth
of suffering, because the shoe is pinch-
ing somebody else. But even then, we
do feel that as the Government of
India it is their duty to offer relief to
the people in this direction.

I would, in this connection. submit
what has been the consequence of the
Government not bearing this expendi-
ture or sharing this expenditure of
Rs. 65 lakhs which the Rajasthan @&ov-
ernment can ill afford to bear. The
consequence has been that they have
not been able to deploy the sanctioned
strength of the armed constabulary.
Then they have not been able 1o give
them as many vehicles as are neces-
sary. They have not been able to arm
them to the extent that it is necessary.
The result is that the Indian dacoits,
having to their credit some hundred
murders, take shelter in Pakistan. It
may be said that they are even given
asylum by the Pakistan Government.
And then they regularly raid the
Indian territory.

I would submit i1n this connection
that it is baffling to see what wonder-
ful equipment these dacoits possess.
They have got better transport than
the Governmeht of India can afford to
supply to our men. When they want
camels, they have the best of camels
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which our constabulary cannot
‘When they need jeeps or cars, they
have better jeeps or cars to negotiate
these difficult terrains than the Rajas-
than constabulary or the Government
of India can get. Then with regard to
the precision arms that they possess, it
is astounding how they can lay their
hands on such precision arms and
amunitions as are the most up-to-date.
These dacoits whenever they are cor-
nered by our constabulary, get the aid
of the Pakistan police force and some-
times even their armed forces come to
their aid to take them out of our clut-
ches, This is what is happening when
they are cornered. But the serious-
ness of the situation is not realised by
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the Central Government in the least

and that is a matter of very great
regret so far as the people in Rajas-
th21 are concerned.

] would in this connection submit

that during the months of January

and FeLruvary, rather from the 21st of
January to the Tth of February, during
ithose three weeks, these dacoits who
are Indian nationals who had been
given shelter by Pakistan, made three
successful raids. The other day, rather
only yesterday, Dr. Kunzru was refer-
ring to espionage and the shooting
down of our Canberra and he was
naturally greatly surprised at the
espionage work which helped the
Pakistanis to track the Canberra. Simi-
Jarly, whenever these harassments of
1the people of Rajasthan happen, these
dacoits have their methods of espio-
nage. They raid the locality and kid-
nap those whom they want. During
‘these weeks they made three raids and
every time they kidnapped two per-
sons and then they went to Pakistan
from where they sent messages to the
relatives to say that if a certain ran-
som was given by a certain date, these
persons would be released, otherwise
they would be killed. But the Rajas-
than Government is helpless and the
Central Government is also helpless.
They are afraid of the very name of

Pakistan. The Defence Minister may
make long speeches and he may
threaten Pakistan. But they just
?augh at him. They laugh at this
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get. | country which cannot do anything
about their own nationals. We give

sermons and lectures on morality, or
civilization -and what not but we can-
not meet the enemy on his own terms.
Sir, we the people of Rajasthan feel
this very much. We feel that the Gov-
ernment is failing in their duty in not
affording them protection in the matter
of law and order.

Another most important thing hap-
pened recently with regard to these
dacoits, as recent as the 2nd of April,
this very month. Sir, the betrothal
or engagment ceremony took place
between a girl and a young man.
Now, this was a Rajput girl and it is
the custom with them that once the
engagement is made it cannot be bro-
ken, and if the girl’s parents married
off the girl to somebody else, then the
boy would lose his good name, his
prestige before the community, and he
cannot show his face to anyone. Some-
time back when the States existed,
when there were complaints the peo-
ple got remedies. Remedy could be
given, and engagements could not easi-
ly be broken. But in this case, the
girl’s parents for some reason or other

~ felt that they should marry the girl to

somebody else and so without inform-
ing this young man they arranged her
wedding on a particular day so that
this young man to whom she was
already engaged may not know about
this affair. But somehsw or other, he
came to know of it and he knocked at
the doors of the Government and could
not get any relief from anywhere,
And then this young man contacted
these dacoits in Pakistan. When t*he
Indian Government could not give him
redress, he asked them for help. And
Sir, it is baffling and astounding how
these very raiders of dacoits came in
an organised form into the interior of
this country and took away this girl.
In spite of the fact that they .are
dacoits, they have a code of honour
and a very high sense of honour.
They would not molest a womaa.
They took away this girl and have
made arrangements for this girl being
married to the very man to whom she
had been engaged sometime ago. Sir,
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it is a matter of very great regret and
there cannot be a bigger condemna-~
tion of the Government . (Time bell
rings.) Sir, [ will take only two maore
minutes. It is a condemnation of ihe
Government that they cannot provide
protection whereas daccits from an-
other country can give redress or re-
lief and do justice. Sir, this is the
biggest condemnation that any govern-
ment can have as far as law and order
is concerned.

Dr. R. B. GOUR (Andhra Pradesh):
Condemnation at the hands of dacoits.

Sart JASWANT SINGH: No, con-
demnation at the hands of the people,
because they cannot get relief from
the Government and so they have to
get the dacoits to give them relief.

Lastly, Sir, in another minute, I shall
refer to another matter. The resource-
fulness of these dacoits is something
wonderful. They come in the garb of
congress volunteers. It is a fact and
1 can show it from the records of the
police of Rajasthan. They wear Gandhi
caps and they put on Jawahar jackets.

Dr. R. B. GOUR: Is it vice versa
also?

1Ar. CHAIRMAN: Order, order.

Surt JASWANT SINGH: They visit
these villages. Of course, they fly the
Congress flag on their jeeps. They ask
the people for a list of their grievan-

ces. -
Surr RAJENDRA PRATAP SINHA
(Bihar): Are they members of
the

SHRI JASWANT SINGH: My timeis
up and I want to finish soon. These
people collect funds in the name of
congress. They say that they are col-
lecting fund for the Congress and tell
the people that all their grievances
would be redressed and so on and so
forth. For the night they put up in
a rich man’s house, commit robbery
and move away in early hours. This
racket has been going on for months
in the district of Bikaner and every-
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scientific
that no suspicion can ever be had of
such people. They have become so
bold that they are going about openly
and everyone also knows that these
so-called volunteers are not the real
volunteers, and these people are creat-
ing havoc in the countryside. Recent-
ly, one gang was caught at Nokha.
This gang had already commited dacoi-
ty in half a dozen places and had run
away with thousands and thousands of
rupees. These people feel that this
technique is the most paying one. I
would, therefore, submit that the Gov-
ernment should kindly pay some at-
tention to the question of law and
order in Rajasthan. If it is not done,
then we can only feel that it has
failed in its duty.

Tue MINISTER or DEFENCE (SHRr
V. K. KrisHNa MENON): Mr. Chairman,
I listened with attention and with the
respect that is legitimately due and
which I am prepared to pay, to the
observations made by the first speaker
in this debate yesterday in respect of
matters concerning Defence. I am sor-
ry, Mr. Chairman, I had to leave on
urgent Government business before
the matter was over but I have read
that speech and the speeches that fol-
lowed afterwards. While I would
share your view and of the others
that Government should not take too

. much time in these debates, matters

have been raised which on the one
hand assist Government in placing
before the House material which is
helpful not only for informing the
House but for increasing the morale
of the forces also on the other, and
there are statements made which, I
regret, create the impression that they
relate to the generality of conditions
rather than to particular instances
even if they are proved and would be
a criticism not only of the adminis-
tration but of the whole way of the
conception of administration of the
Defence Forces. If I may say so with
respect, I welcome these observations
and I will do my best to answer them.
It would not be possible to answer

. them in the details as required within
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the time that is available because, as
you know, Sir, you can offer a criticism
in one sentence, but if the answer has
to be made, one has got to cover the
whole ground.

The first of these criticisms made
yesterday by Pandit Kunzru relates to
the provision of facilities for the
families of the Air Force, the provi-
sion of accommodation as well as
the payment of compensation and other
concessions in view of the risks that
they undertake. Government are in
full agreement with that and to the
extent that our resources permit, we
are doing so and further consideration
is to be given to this matter. The
flying hazards of Air Force Officers in
the General Duties Branch are accept-
ed. Their emoluments have been
increased by Rs. 75 per month in the
case of Pilot Officers and proportiona-
tely smaller amounts in the case of
higher officers. The higher an officer,
the lower is the bounty he gets. In
addition to this—the increase is to his
normal pay just like Dearness Allow-
ance—if he is flying, if he flies 72
hours, a Pilot Officer gets a bounty.
I would call these bounties. In the
case of a Flight-Lieutenant, it comes
to Rs. 1800 per year. In the case of
a Squadron-Leader it is Rs. 1500 a
year and in the case a Group Captain,
it is about Rs. 1200 a year. These are
under consideration at the present
moment with a view to increasing
these figures if financial resources and
concurrence are available,

* A reference to insurance was made.
It is a coincidence that the observa-
tion came at the very time when this
matter is under active consideration for
the last few weeks. Air Force Offi-
cers, as things are at present, can in-
sure themselves up to Rs. 20,000 under
the Government Postal Life Insur-
ance scheme at the normal premium.
That is to say, they pay the normal
premium and the extra premium that
may be demanded on account of the
risks to which flying is subject is paid
by Government. We think this is a
very good arrangement whereby we
do not give insurance premia to these
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people above what is applicable to
ordinary civil servants but taking
into account the flying risks we meet
the extra premia. It is also a fact
that there are pensionary awards
available to officers in all the Defence
Services from Rs. 150 to Rs. 400 per
month according to the rank of the
officer., There is relief to the
widows and children ranging from
Rs. 360 to Rs. 600 per year. The same
is the case in regard to educational

allowances. There are awards to
dependents other than widows and
children in certain cases. Lump sum

gratuities are available to them under
proper conditions—to the widows of
the officers—ranging from Rs. 1335 to
Rs. 16,000 according fo the rank, if an
officer dies while on flying duty in
a Service Aircraft or while being
carried on duty in a Service Aircraft.
I am free to admit that no Member
of the Government can speak for him-
self but it is an expression of opinion
that we cannot pay too much to these
people in many ways but we are limit-
ed by what resources are available and
atlempts are being made within the
Budget allocations to improve these-
conditions.

The next important point that was
made is with regard to accommoda-
tion. It is true that accommodation
in the Armed Services, particularly
married accommodation, is very short
and even the entitlements as laid down
by Government would be regarded in
countries of higher standard than ours,
of higher capacity than ours as extre-
mely low, but I would like o say that
there has been considerable advance in
this matter. We spent Rs. 81 lakhs
in 1956-57 on domestic accommoda-
tion. In the following year, 1957-58, it
was Rs. 140 lakhs and in the last year
we spent Rs. 230 lakhs. For the next
year we shall spend Rs. 371 lakhs, For
the first time almost, 1 think I am
correct in saying this, there have been
no surrenders on this item back to the
Treasury. All the money that was
available has been used. It is quite
true that if all the personnel of the
Defence Forces have to be accommo-
dated and all our equipment has to
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be covered, it will require a very
.considerable amount of money than at
_present available but there have been
.certain measures taken in the Defence
Ministry which have enabled us to
.spread out this money further by the
revising of specifications, by the
improvement of methods of construc-
tion and the general enthusiasm that
is created in the Services themselves.
Although in the forward areas, what
are called KL.P. areas, no perma-
nent accommodation can be built,
these quarters are coming up in
many places. This applies to the Air

Force, the Navy and the Army.
Since Pandit Kunzru has made
particular reference to the Air

force, 1 give below the figures relating
to the provision of married accommo-
dation for officers and airmen, On the
31st March 1958, there was a total defi-
ciency of 680 quarters for Officers and
3428 for airmen. To meet this short-
age, the construction of 142 Officers’
quarters and 382 airmen’s quarters was
planned during 1958-59 and they are
very nearly getting completed. It is
planned to construct another 168 offi-
cers’ quarters and 1245 airmen’s quar-
ters in 1959-60. The total expenditure
for the Defence Ministry during the
years 1957-58 on capital construction
was Rs. 10 crores which went uplo
Rs. 1236 crores in 1958-59 and for
the next year provision has been
made for Rs. 1404 crores. It is our
experience that the amount of accom-
modation that this money is yielding is
improving, as I mentioned a while ago.

Then there is the question of educa-
tion. Pandit Kunzru made reference
-to two particular schools, the Lawrence
Schools. Now, these Schools are not
under the Defence Ministry. They
were handed over to the Ministry of
Education soon after partition. The
hon. Member knows a great deal
more about these matters than I do.
He has been associated with Defence
matters even many years before inde-
pendence. But in these schools
forty per cent of the accommodation
js reserved for army children, for
Defence children. For them twenty
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per cent are scholarship places pro-
vided by us. Then, there are what
are called K.G. schools, where Hindi
is compulsory and there fifty per cent
of the accommodation is reserved for
the children of Junior €ommissioned
Officers and non-commissioned
officers. The remaining fifty per cent
is given to officers and outsiders,
because there is always accommo-
dation available. In addition to
these, there are, in all these schools,
scholarships outside what I have said,
which are based upon the means of
the scholar who is going there as
well as on merit. Now, this is, Mr.
Chairman, what is provided, what
may be called officially provided.
But I think a larger part of the edu-
cation and a very commendable contri-
bution to this is made by the troops
themselves, by the officers and men.
There are 129 primary schools in
units and for these we provide only
accommodation, furniture, water and
electricity. Practically in every place
where there are army units or other
units, this kind of education is pro-
vided and I think it is only right to
say a word of commendation not only
in regard to the officers of the army,
but the officers’ wives and families
who are largely responsible for gettifig
these institutions going and keeping
them in working order. If I may say
so, if one were to look at them, they
are good schools, they are certainly
much better schools in comparison
with their neighbours. I hope the

Education Minister would not mind.

Dr. H. N. KUNZRU: (Uttar Pra-
desh): Are these regimental schools
that the Defence Minister has refer-
red to?

Suert V. K. KRISHNA MENON:
They are regimental schools in the
sense that we provide the accommo-
dation, we provide the furniture, we
provide the electricity. But a consi-
derable part of the money comeg from
voluntary contributions. The orga-
nisation comes from them. In addi-
tion to this, in every place where
there are smaller units and there are
no schools and we cannot make these

»
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schools available, then the army in
most cases piovides free transport
for the children of the Junior Com-
missioned Officers and Non-Commis-

sioned Officers. Last year a new
scheme of a contributory character
was introduced. At the present
moment it is confined to officers,

because we have to see how it works
and now we are contemplating extend-
ing it to the Other Ranks. But, of
course, there problems are involved.
In this contributory scheme every
officer contributes Rs. 5 a month to
the education funds. They manage
it themselves. Rupees five a ‘month
is contributed by each officer for the
education of children beiween the
ages of 11 and 17. Government pro-
vides an equal amount of money.
That is to say, for every rupee that
they contribute, Government contri-
butes one rupee. In addition to this,
these schools derive the benefit of
what are called the profits of the
canteen. The canteens are largely
run by voluntary labour, voluntary
assistance and a part of these profits
is devoted for educational purposes.
In that way education has considerably
expanded. But it would be wrong
to say that we are anywhere near
where we should be. Now, a question
was asked as to whether we could
not increase the scope and the num-
ber of these K.G. schools. Speaking
for myself again—but a Minister
cannot speak entirely for himself—it
would be a good thing if it was done.
But as hon. Members know, we have
to take into account the problems of
other Ministries, availability and so
on. This matter is fully under consi-
deration. What we have done is to
try and expand the capacity of the
schools as they exist, that is, within
the existing rules and procedures we

are doing the best we can in this
respect. For example, when one of
the K.G. schools is moved from
Nowgong to Punjab, it is our hope

that its capacity will be doubled. I
would like to say here from my own
experience that the need for this
kind of schools is great because the
arfmy is able to draw material not

7 RSD--2.
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only at a very early stage, but also
these schools give better education
and discipline to the boys. While it
is not the function of the Defence
Ministry to take over education, it
would be a very good auxiliary
service, especially in the conditions of
discipline in our country. But these
are matters which must be inter-
departmentally discussed.

The next matter to which reference
was made was with regard to the
Joint General Staff. Now, we have
after independence—Government in
its wisdom—decided to abolish the
office of the Commander-in-Chief of
the Indian Army, C.-in-C. in India,
as he was called, an inheritance from
the imperial days. The reasons for it
were many, because at that time
when the Commander-in-Chief of the
Army existed, the army was the only
"nentionable fighting force. Then,
came the Air Force which has under-
gone development. The House would
not want me to go into the question
of the quantities or sizes. And the
Navy also has become a balanced
Navy. which, though it is a very small
one, is of an appreciable size compared
with the navies from Melbourne to
Europe. Therefore, it was thought
at that time that each of the Services
should have separate Chiefs and they
have separate Chiefs. But there is no
Staff Council in the sense normally
contemplated, which, if I may say so,

is very much a pre-war idea. In the
United Kingdom the Services are
getting together rather than away

and from the administrative point of
view, the Defence Ministry introduces
its own budget. It spends its own
money without any undue control
from the Treasury and gets on very
well with it. What I want to say
is that in the case of modern armies
where combined operations have
become so very necessary, where
economy is necessary so that the sam»
equipment is not duplicated over
places, where the Air Chief must be
in consultation with the Army Chief
and the Navy Chief and there should
be a degree of camaraderie and
fraternity between the officers, it will
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be a great mistake, in my opinion
and in the opinion of those who work
with me, to move backwards, because
things were so twenty years ago some-
where else. But that is not to say
that there should not be degrees of
autonomy on the one hand and a
sense of independence of the Services,
and on the other co-ordination. There-
fore, there are large numbers of
bodies co-ordinating at present each
of the three Service Headquarters.
They have got separate General Staffs.
All important military matters, includ-
ing the inter-Services aspect of mili-
tary problems—for example the
National Defence Academy is one of
them and the National Cadet Corps
is another-—are studied by the Chiefs
of Staff Committee. The Chiefs of
Staff Committee consists of the three
Chiefs of Staff and very often—and I
hope it will become the invariable
practice—they will call in the Scienti-
fic Adviser to attend. Both the
Defence Secretary and the Minister
are constantly in touch with them and

if informal meetings are required,
they are always available. The
Chiefs of Staff Committee performs

these co-ordinating functions. Several
subordinate committees are set up.
There are the Joint Planning Com-
mittee, the Joint Intelligence Com-
mittee, the Joint Communications and
Electronics Committee, the Joint
Training Committee, the Joint
Administrative Planning Committee,
a series of them, which all deal with
the more detailed work of co-ordina-
tion. The recommendations of the
sub-committees come before the
Chiefs of Staff Committee and then
they come before the Defence Minis-
ter, which means they really go to
the Defence Minister’'s Committee and
the Defence Minister takes the res-
ponsibility. It is our view that the
existing arrangements provide in the
circumstances of our country a satis-
factory organisation. No doubt if
changes are required, they must grow
on our native stem. That is our view.

Now, another hon. Member raised
the gquestion of ministerial division

Appropriation (No. 2) [ RAJYA SABHA ]

Bill, 1359 642

in the Services, placing each Service
under a separate Minister. Of course,

| this has to be considered not by the

Defence Ministry, but at very higher
levels, but it has been under consi-
deration at various times. As 1
said, in the United Kingdom, when
the Defence Minister was first appoint-
ed, he had no functions in the sense
that he could not sign any order, he
could not put his signature on any-
thing. All he could do was to influ-
ence the Secretary of State for
War and make him issue an order.
Now, they have moved away from
that and today he, as the Minister of
Defence, is responsible to Parliament
for all the three Services. This is the
tendency, the growth of combined
operations. Even in our own country
today we have in India army schools.
We have land-air schools, and one
would be set up in Hyderabad. There
are sea-air schools, and I hope there
will be land-sea schools later on. It
is necessary to co-ordinate these func-
tions in this way. Sir, about the Staff
Colleges, either they may be joint
institutions or institutions. of one
Service with the other Services taking
advantage of it. These are the posi~
tions in regard to joint werking and
co-ordination as between the Services.
I hope it will not be the view of hon.
Members that we should introduce
into this country the kind of rivalry

that exists in other countries—I will .-
three:

not name them—Dbetween the
Services, and a civil war goes on bet~- |
ween the people who should be pre-
pared if the war came from some
other country and, therefore, we try
to avoid it as far as possible. And
I am happy to say that in the Services
and the Ranks—whether it is the
Other Ranks, Non-~Commissioned
Officers or Junior Commissioned.
Officers or the Higher Ranks—there is’
the recognition that they are all part
of the defence forces of this country,
and even in ceremonial or social

functions, token representations are
provided for.
1 believe hon. Members speaking

yesterday were not so much criticising
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the upgrading of certain senior posts,
but were referring to the fact that
posts have been filled up by people
who are not qualified to do so, and
what is more, that in many cases
people who are qualified have becn
overlooked, and in other words, it is
not all fair and square, there are
perhaps personal elements or nepotism
or laxity or whatever it may be.
Now Parliament is entitled to make
this criticism, but I would respectfully
submit, Mr. Chairman, that unless
there are very good reasons for it, a
general statement of this character
has the effect of lowering morale 1n
the Army, of giving assistance to
elements that may be disgruntled.
There is not a soldier—I suppose
certainly there is not an officer—who
goes into the Army who probably
does not think he should become the
Chief of the Army Staff. That is an
old, old story that a soldier has got
a Field-Marshal’s baton in his grasp.
Therefore each one knows for better
how to run the Army than the highest
Commander himself. But now hav-
ing made those generalisations, if the
hon. Member had merely said he had
heard of one instance, I would look
into it; I would have nothing to say
at all. . Even snow I would not object
to it, but I would like to point out
what the facts are. I believe in the
course of the interruptions and the
exchanges that took place, it was said
that some one instance had come to
his notice where some officer had not
done command and had been taken
on to one of the staff jobs. First of
all, Sir, may I say there is no harm
in exposing these figures, 1 suppose?

There are well over 800 officers of
this particular Rank. I believe I
have the idea as to whom he was

referring. There are, 800 officers in
this Rank. Now, first of all, when
there are 800 officers if there is one
instance which really went wrong,
.that would not apply to the generality
of them because there are 799 still
left. But the hon. Member placed the
information on the floor of the House.
There is not one instance; there are
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that this is right. On a deeper and
closer examination, the position is
this that every officer who takes a
staff job, every officer who is promoted
to a particular position at a particular
position, must do unit command.
But no officer in the Defence Forces

644

. is promoted permanently at the first

time. Every officer occupies an acting
rank, first of all, for a long time and
he is made substantive only after he
has gone through this thing. There
is no law that provides that he must

first do the unit command job and
do the other job afterwards. That
depends upon the exigencies of the
Service. Now in these two cases,
the exigencies of the service are in
that way. There may not be unit

command available in his own parti-
cular unit or particular line, whatever
you may call it. It has happened in
that way. Promotion is due for a
person; he is wanted in a particular
place; he cannot take on to unit
command because it is already filled
over there. What happens is this.
He does staff first for two or three
years, then he goes to unit command;
but he does not become substantive
till he has gone through all this. So
far as I am aware, this rule is always
observed. I can quite openly confess
that there can be a difference of
opinion as amongst six officers, when
there are two officers’ posts as to
which one is fitter. All the six are
best and expect promotion. And we
can only select two out of them like
a competitive examination. Those
who do not get into the competitive
examination cannot be regarded as
unsuitable for that reason. That is
the position.

Having said that, Mr. Chairman, I
think it is only right that the House
should be seized of the fact that
these promotions in the Army are not
made by one individual. They go
before the Selection Boards of various
kinds. Each person is marked sepa-
rately and then afterwards assessed.
They are looked into again, go

two instances where it may be said | through the different Boards for
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different kinds of promotion and
finally, not the categories to which the
hon. Member referred, in the case of
higher promotions, they really come
to the Minister. But, of course the
Minister has the right to over-rule
any of these promotions and what is
more, he has the time to do so
because a man is still acting, he is not
substantive.

Now with regard to supersessions,
here I must submit to the House the
frank opinion of the Government on
this question. There have been super-
sessions and what is more, there will
be more supersessions because the
Army must g:t th: loadership based
upon efficiency and not upon the
doctrine of the dead man’s shoes.

Then questions have been
whether we have not retired some
people prematurely. I am not aware
of any premature retirement. There
might have been retirement of people
where we allow people to go when
their time is up and not give them
extension. Where the experience .

asked

Dr. H. N. KUNZRU: I did not say
that any officer had been prematurely
retired.

Surr V. K. KRISHNA MENON: I
stand corrected if that was so. But
there may be cases; they may ask,
why did you send him away? He
was fit; he was young, why did you
not use him? Our difficulty is, if
we keep all these top ranks choked
with these people, what are we to do
with young people? As it is we have
difficulty—I will come to that in a
moment-——of attracting young men to
come into the Armed Forces. Now,
therefore, when the top is so narrow,
we have sometimes to take the ruth-
less position that the untried persons
with qualifications, who have shown
the stamina and the fibre and the
quality for these things, are to go up.
I wonder .

Surr BHUPESH
about promoting from the Ranks?

GUPTA: What |

|
i
|
|
|
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Suri V., K. KRISHNA MENON:
That is entirely another question.
For promoting from the Ranks, there
is a certain proportion that goes up
from the Ranks and the hon. Member
would have fo take account of the
fact that the Defence Forces today
even more than at any other time are
an expert business, not like politics
where anybody can get up and speak.
You have got to go through the whole
university of training, and unless the
man has got initial qualifications, it
is not possible, and therefore from the
Ranks come up a certain number who
become J.C.Os. and they get commis-
sions in many cases. There are num-
bers of Junior Commissioned men who
get honorary commissions; they get
salary for it, not honorary in any
other sense, and they come up well.
In the Indian Army, indeed in any
other army, it is not possible to func-
tion without these intermediary
officers. In our case, we have not the
money, and our educational position
and others are such that we require
these people in our Army. They are
called by every name, but they exist.
More care is being given to the pro-
motions of people from the Ranks.
The difficulty will be that time will
come when fewer men will come into
the Ranks because the son of a J.C.O.
today goes to the Military College—
even from the Other Ranks, ex-Other
Ranks, he goes to the Military
College—and becomes an officer. 1
believe there have been instances
where the sons of Other Ranks are
officers in regiments while the fathers
are still serving as members of the
Other Ranks. If it is suggested that
there are certain social distinctions,
that is unfactual. We are

Surr BHUPESH GUPTA: I wanted
to find out from him whether condi-
tions have been created which make
it possible to go up. This is all ‘that
I wanted. I take it that there would
be expert knowledge necessary.

V. K. KRISHNA MENON:
three

SHRI
Officers come in the Army in
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ways. Either they go as boys to the
National Academy and they pass out
as Cadets when they go to the Military
College and they become Commission-
ed Officers or from the college after
taking their degree or whatever it
may be either in the technical or other
side, they go directly into the Military
College—I am dealing with the Army
alone—and become officers. The
others are those who are promoted
from the Ranks. We have very high
officers who have served both in the
Army and in the Air Force. For
example take the Air Force. An
officer today who is the Air Com-
modore is the head of the Main-
tenance Command in Kanpur and he
has got many great achievements to
his credit. He rose from the Ranks;
he was what the British called ‘Air
Sepoy’—an engineer—and today, he
is the head of the Maintenance Com-
mand, one of the three Commands in
the Air Force. Similarly there are
in the army—because there are large
numbers one cannot carry in one’s
head the numbers of the people-—and

there is a definite proportion that
comes from the ranks. Now  Mr.
Bhupesh Gupta asked whether any

deliberate attempt was made in this
way. First of all these schools that
Pandit Kunzru referred to are one of
the channels through which the
younger generation can be educated
to be able to take on this responsi-
bility. We cannot in this matter
merely be governed by theory or by
the rule of sentiment. In a small
army like ours which is, if I may say
so, comparatively less developed from
the point of view of equipment and
mechanisation, a degree of education
is required. It is not that they cannot
lead the men. If it is merely an army
which had to deal with rifles or lathis
and fight as the people did, say, a
hundred or two hundred years ago,
it will be easier. But today all this
technical education is necessary, and
Government is considering—perhaps
it would be premature for me to say
so because the matter depends on
financial concurrence and solution of
other connected administrative prob-
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© lems—Government is considering
reviving what used to exist in the

British days called the Kitchener Col-
leges, where men of the ranks were
sent after being for two years in the
ranks. They sent people to what they
called colleges to be made into officers.
But they would only become Junior
Commissioned Officers, because they
would not have that general educa-
tion, knowledge of electronics and
mathematics or whatever is required
for the purpose. So in every way we
are trying to do this. But it is not pos-
sible, unless this country has a level of
education where a person’s education
is comparable to another person’s
education, to abolish these distine-
tions.

Dr. H. N. KUNZRU: May I ask
the Defence Minister a question while
he is explaining the method of pro-
motion of officers? Is it according to
the present practice to appoint, say,
to a Lt.-Colonel’s post in the G.H.Q.
an officer who has not commanded a
unit and who has not passed the
Staff College examination?

Surt V. K. KRISHNA MENON:
Normally speaking it would not be
done, but it is not improper; it is rot
against any rule. However we have
two cases—I do not know how long it
will take if you want to go into these
details—we have two cases out of
about 800 Lt.-Colonels who have been
dealt with in this way, and if I gave
more particulars then the identity of
the person would be located, but in
both these cases they are still holding
acting appointments. They are offi-
cers with very good records and,
what is more, in one case we could
not provide a unit command for him
because there was no place. So when
this term is over he will have to go
back. In the other case—I am afraid
I would be giving away the officer—
in the other case, when he was put
on this acting job he suddenly fell
under the medical category. So we
had to give him time to get over his
medical category instead of pushing
him out of the army or stopping his
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promotion. The House, I am sure,
will agree in these matters,  After
all, if our officers are fit to command
the army and responsible to that ex-
tent of the defence of our borders,
surely this degree of confidence can
be placed in them. And the parti-
cular instances that we are talking
about are not about the higher com-
mands. We are talking about the
Lt.-Colonels at the present time, and
as I said, there are 800 of them.

Then comes the question with
regard to the Defence Academy. I
share, if I may say so, the regret of
everyone of the House that both the
quality and the quantity of men who
come into the Services could be better
than it is. Now the reason why peo-
ple do not come into the Detence
Academy is not solely connected with
defence in the particular circumstan-
ces of the country. In the old days
the army was a profession which,
both from the material point of view

and perhaps even from the point of '
view of the esteem in which it was

held by the society, was thought
worth while by certain classes of
people to go into. Today with

industrial expansion, with the Legis-
latures functioning more effectively
and public life being what it is, there
are large numbers of openings for
our educational establishments with
whose products we have to compete.
First of all the initial salary of a Com-
missioned Officer is not as attractive
as that of an I.LAS. person. Now
why should he take on risks which
in the last analysis would mean sacri-
fice of his life, living away from his
family, when he was in these schools
and later at other place where bhe
was posted? But it should not be
forgotten that under the difficulties
we live today these boys who are
turned out of Wellington or Dehra
Dun, even without a year at home are
usually sent off to what may be called

the forward areas and sometimes
in some cases they have not come
home for 5, 6 or 7 years. It is the

parents after all who decide on the
future of the boys; the decision is

i not made by the
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young man,; it is
made by his parents and they say it
is a good career or it is not a good
career and as the circumstances stand
at present I am sorry to say that the
army cannot be a good competitor.
The emoluments and the terms and
conditions of service in the business
houses and industrial establishments
are considerably larger, and what is
more,—I hope this will not be mis-
understood—the degree of criticisms
that sometimes come from some quar-
ters asking why should an officer
have accommodation, if this kind of
thing goes on here, and with great
respect to Pandit Kunzru, even this
feeling that people are being promot-
ed, superseded out of turn and walk-
ed upon, this has got an effect though
it is not purposely intended.

Dr. H. N. KUNZRU: No. no.

Surr V. K. KRISHNA MENON:
I am not making a criticism; I am only
making an objective analysis.

Now so far as the National Defence
Academy is concerned, we are doing
all the publicity we can, but nothing
will cure it except making it attrac~
tive. Within the circumstances at
present existing certain things have
been done. One thing done is to
make the army more attractive as a
permanent career by allowing them
to retire as Lt. Colonels instead of
as Majors; that is to say, until the
end of last year a young man who

"entered the army, by efflux of time,

at the end of twenty-one years or
whatever it is, would retire as a
Major. Now we find that people do
not think that is good enough, and
that was one of the handicaps in
people coming in. Now there is more
or less what may be called a time
scale—not exactly a time scale—
which has been extended to the Lt.-
Colonel, though still the conditions
are not satisfactory because on
account of financial considerations we
have to make some restricted modi-
fications.

Similarly we have made provision
for the education of children and
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things of that character. But the
fact is—though it obtains in other
countries—we are not granting sepa-
ration allowance-—all these things
are far in the future. Any officer
usually has to provide for two estab-
lishments. In many cases, when he
moves from place to place the educa-
tion of his children beyond a certain
level becomes difficult. Conditions in
the army are not attractive. Then
again if one may venture an opinion,
the way of selection in the National
Defence Academy, while it is consti-
tutionally correct, whilst approved by
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Parliament, is not regarded by those °

who are connected with defence, as
the best form of doing it. A boy
scores very high marks but he is not
necessarily the best officer material
and the consideration that would
have to be given sometimes to a
degree of what may be called talent-
spotting is only an opinion at the
moment, because there are no deci-
sions on this matter.

May 1 go back and say, Sir, that in
these King George’'s Schools the
fees that are paid by the children of
JCO’s. and N.CO’s. is only 10 per
cent of the salary as against Rs. 125!-
which is the proper fee.

IMRr. DEpuTY CHAIRMAN in the Chair.]’

A good many things in this way of:

trying to make the services meore
attractive have been done, but I be-
lieve more than anything else that if
it were possible for the young men
who come to feel that there is more
room at the top in the army than
there is at present, and what is more,
if an increasing degree of public
esteem arises and there is security in
the sense that there is provision for
the education of their children, we
should attract more people into the
army. But at the present moment
one does not see the possibility in this
matter from the economic and finan-
cial condition of the country. The
next speaker made a reference to the
Navy of India and various other
matters. There has been an expan-
sion of the fleet. I think some time
last year the Indian Flotilla became

l
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the Indian Fleet and the Cruiser
“Mysore”, which is now the Flagship
of the Navy, joined in 1957. A num-
ber of Frigates have been joined on.
Anti-aircraft units have now joined
the Services and an Aircraft Carrier
will join 1n 1961.

Sir, questions were also asked: Why
1s it that more money has been added
to this list of salaries, salaries of
officers and not so much on the side
of the men? The reason, of course,
is that there has been no increase 1n
the grades of these things. But we
are making up the deficiency of the
officers’ cadre at the higher level,
which had been left open in the past;
it is being filled up through the poeoi
that we have and thus the pay be-
comes more,

We were asked questions about
what we have done in regard to the
recomendations of the Estimates Com-

mittee. The recommendations of the
Estimates Committee very largely .
reveal reconstyuction of the M.E.S.

and so on. I believe we have adopted
a major part of these recommenda-
tions. Others are under examination.
Some of them cannot be adopted.

The recommendation that Defence
Production should be reorganised and
placed under a separate department
does not find favour with the Gov-
ernment. It does not fit in the orga-
nisation of our Armed Services.
While the Ministry in England and
here carry the same name, they are
two entirely different institutions.
These are all the points raised yester-
day.

I was asked about the Canberra
incident. 1 have placed before the
House all the known facts in regard
to the Canberra incident. I regret
to say that the gentleman who spoke
on Rajasthan a short while ago spoke
in terms which one can only «call
defeatist. It was said that the Army
can do nothing about it. An Army’s
business is war. After all, the fron-
tiers of this country are protected .
according to the law as we lay it
down. I think the Prime Minister™
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has repeatedly announced the policy
of the Government that we shall not
engage in action as a result of pro-
vocation. It is not our business to
create conditions that will create
tumult in our land or anywhere also.
Our business is to defend our borders.
If there are incidents on the east or
west, it has to be done. But what
is the way to deal with it? This is
again a public matter. Take a place
like Tukergram in eastern’ India.
Would the House say that we have
to wage war in order to assert our-
selves over 200 or 300 acres of terri-
tory? We have not surrendered over
the question, but what other action we
should take is being taken. But it will
neither be proper nor expedient to
discuss it in the House. It will be
a great mistake for Pakistan, which
is the only party concerned, to mis-
understand our patience or our for-
bearance in this matter as any sign of

weakness. Our Armed Forces are in
fine mettle and if they should be
called upon to face an emergency,

they are fully stretched. If they are
called upon to face emergencies in
aid of civil power, they would not
be found wanting,

Surt1 BHUPESH GUPTA: Sir,
with your permission I would like to
point out something about the admin-
fstration. It apepars that according
to the new Pension Code an indivi-
dual is eligible for pension only after
attaining a minimum period of ser-
vice, for 15 years, honest service.
Many of them have to go to the Re-
serve and terminate their colour ser-
vice between a period of seven years
and twelve years. Therefore, a large
number of them do not become eli-
gible for pension. This is what I
understand. I do not know how far it
is true. If it is so, may I know, Sir,
what steps Government propose to
take in order to make most of them
eligible for pension?

Surr V. K. KRISHNA MENON:
This question, award matters of this
character can only be subject to some
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decision or even to active considera-
tion after the Pay Commission has
reported. While it is true that Army
personel are not before the Pay Com-
mission, once the Pay Commission
has submitted its report, we have to
correlate its results with what obtains
in the Army. Therefore, the hon.
Member will have patience.

Serr BHUPESH GUPTA: May 1
know, Sir, if the Pay Commission
will include these things also?

SHrr V. K. KRISHNA MENON: It
would not be either in the interest of
the Army or the defence of the coun-
try to have a large number of offi-
cers and men examined by public

commissions.
SHrRr N. M. LINGAM (Madras):
May I know, Sir, if the Defence

Minister has anything to say on the
latest statement by Pakistan on the
Canberra incident?

SHrI- V. K. KRISHNA MENON: I
think I have said everything. I can
add, if it is necessary, that I cannot
be held responsible for the statement
of the Government of Pakistan.

Surt BHUPESH GUPTA: Nobody
.is holding you responsible,

STATEMENT RE GOVERNMENT
‘ BUSINESS

Tue MINISTER or PARLIAMEN-
~TARY AFFAIRS (SHRI SATYA
Naravan SiNHa): Mr. Deputy Chair-
man, Sir, with your permission
1 rise to announce that Government
Busidess for the week commencing

Monday, the 27th April, 1859 will
| consist of—

1. Consideration and return of

the Finance Bill, 1959, as

passed by Lok Sabha.

2. Consideration and passing of
the following Bills, as passed
by Lok Sabha—

(i) Indian Lighthouse (Amend-
ment) Bill.
(ii) Coal Grading (Repeal) Bill.

3. Consideration of motion for

reference of the Arms Bill
to a Joint Committee.



